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Privilege

CPROF.- MADHU DANDAVATE: Is
it your ruling that no privilege is involved 9
(1rerruptions) : :
MR, SPEAKER : If you want to discuss
the other matters. 1| have no obirction.
You can discuss in the House. 1 will allow
it i
PROF. MADHU DANDAVATE: Is it

your ruling that no contempt is involved
here ?

MR. SPFAKER: You can  discuss
in the House. But so far as privilege is
concerned. that matter is over with the
regrel.
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“The Speaker. if he gives consent
uader yule 222 and holds that the mat-
ler proposed 1o be discussed is in order,

shall after the questions .and before the

list of business is entered upon. call the
member concerned, who shall rise in his

place and. while asking for leave to
raise the question of privilege, make a
short statement relevant thereto.”
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1 am not giving my consent 1o it.

So far as the other malter is concerned,

it is finished when he has expressed the
apology.
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“When o Bill bas been passed by the
Legislative Assembly of a State or, in
‘the case of a State having a Legislative
*Council, has been passed by both Houses
rof the Legislature of the State, it shall
‘be presented to the Gowvernor and the
Governor shall declare  either that he
-assents to the Bill or that he withholds
assent therefrom or that he reserves the
Bill for the consideration of the Presi-
dent ...”
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SHRI JYOTIRMOY BOSU (Diamond
Harbour): 1 have also written to you in
regard to this question of supersession of
co-operative societizs in West Benpal | .

MR. SPEAKER : What does he want to
say on that?

SHRI! JYOTIRMOY BOSU : | want 10
support whar my hon, friend has said.
The President should not give his assent
to such a drastic Bill which would mean
the end of the democratic functioning of
co-operative socicties and which  would
mean bureaucratisation. 1 do not know
why the Governmeny of West Hengal are
after this.

MR.
Kader.

SHRI SAMAR GUHA (Coniai): 1 had

also written 10 you in regard to the same
matter . . ..

MR . SPEAKER : When such identical
notices are received, 1 no:mam altow only
one or . two Members.

SHRI SAMAR G‘UHA We huve avso
got an . obligation. .

MR, SPEAKER : The names of - the
other Members are there already.

SPEAKER : Now, Shni

S. A.,
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s BHRI €. A. KADER (Bombay-Central
South) : ‘The recent rains have damaged
some of the standing crops or grains
which are in the market, and reports are
coming in that at Moga and other places,
huge quamity of grains has been damaged.

I would like to know from - Govern-
ment whether the Meteorological Depart-
ment had forecat these rains, and if so,
whether it was sent to the proper autho-
rities in order to see that the graing lying
in the open were covered up or were pro-
tected. Qur experience of this Depart-
ment s that their forecast; are generally
en the wrong side; if they say that rains
will come, rains will not come. and if
they say that raing will not come, then
rains will come. Mauany of us have seen
the TV programme: ard heard the radio
programmes and seen also the newspapers,
but theie was no forecast about the heavy

" rains that had occurred. 1f the Meteoro-
logical Department has not forecasy i,
then js it an inefficient department? Or
have they no implement. to forecasy pro-
perly 7 Government shouwld ook into this
matter and report to the House.

SHR1I D NEN BHATTACHARYYA
(Serampore) : Under rule 377, 1 want to
draw the attention of Governmeni to the
new. jlem which hag appeared in  the
Hindustan S:undard dated the 15th instant
regurding 1ne breakdown of one  power
unit in the DVC. The report savs :

“The second unit of the DVC power
vencrating  station hers went out of
commission and the fault is of such
a sericus nature that it will not be
nut back into commission  within  a

fortnight, according to <ourcey  close
to the plant.  The unit was repaired
onfv on May  10., . The latest

troubde iy likely to have an effect on
the power position in Caleutta. Th2
erratic supply  has  bheen  disrupting
produciion st the DSP  and  Alloy
Swel Plant for abe past one week.”

§ woukd alse like to mention that in
the month of Aprit in the steel 1dwnship
of the Duorgapur Steel Plant, which s
under the Durgapur  Steel  Plant, one
Bimal Chaudhury was murdered by some
nanpsters,

On the 6th May, again an attack had
beert made on a number of employees of

by Minister

the Durgapur Steel Plant who were con--
nected -with the Durgapur Steel Plant Em-.
ployees’ Union, - This matter of the mur-.
der of Bimal Chaudhury was raised by the -
member from that constituency, Shri K. C.
Halder, but nothing has come out. This.
repeated attack is causing serious damage
to production as well as to the law and:
order situation in the steel township.

Another question—this is the last day -
and tomorrow I will not trouyble you with .
any questions. . ..

MR.
waiting,

SPEAKER : There are others .

{Interruprions)

MR. SPEAKER : I am not allowing any- -
thing new.

SHRI DINEN
Under what rule ?

BHATTACHARYYA :

MR. SPEAKER : This was only ahout:
the DVC and the other matter.

(Inrerruptionsy

MR. SPEAKER: Kindly sit down.

1247 hes.

PERSONAL EXPLANATION
BY MINISTER

THE DEPUTY MINISTER IN THE"
MINISTRY OF EDUCATION AND-
SOCIAL  WELFARE AND IN THE

DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): Shri Madhu Limave said
in the course of his speech on Appropria-
tion No. 2 Bill, 1973 on 27th April, 1973

that :
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Since I was not present in the House

at that time, I rise to refute and contra-
dict the unfounded allegations made by



